
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 581/2022

(I.A NO 728/2023 and I. A NO 595/2023)

In the matter of:

Vikas Kumar Applicant

Versus

State ofHaryana & Ors. Respondents

Index

Particulars

Compliance Report in the matter of O. A No. 581/2022 (1As No. 728/2023 and

595/2023) titled as Vikas Kumar Vs. State of Haryana & Ors. In compliance to

Hon’ble NGT order dated 30.04.2024

I A copy letter dated 14.05.2024, issued by CPCB to SPCBs/PCCsAnnexure

regarding compliance of Hon’ble NGT order dated 30.04.2024 in O.A No. 581/2022

Annexure – II A copy of response received from SPCBs/PCCs

Annexure –III A copy of Hon’ble NGT order dated 30.04.2024

Page No

b4)
(Nazimuddin)

Scientist 'F’
Central Pollution Control Board

Parivesh Bhawan, East Arjun Nagar

Place: Delhi
Dated: 02.08.2024

1102



Compliance Report in the matter of Hon’ble
NGT (PB) O.A. No. 581/2022 (1As No.

728/2023 and 595/2023) titled as Vikas Kumar
Vs. State ofHaryana & Ors.

Hon'ble National Green Tribunal, Principal Bench vide order dated 12.09.2022 in the matter of O. A.

No. 581/2022 (1As No. 728/2023 and 595/2023) titled as Vikas Kumar xls State ofHaryana & Ors.,

constituted a joint committee with direction to verify the factual position regarding letter petition for

illegal mining in the name of Yodha Mines and Minerals in the river bed of river Yamuna and

diversion of course of river by constructing illegal bridge on river Yamuna. The case was listed/heard

on 21.11.2022, 09.12.2022, 31.01.2023, 23.02.2023, 22.03.2023, 19.04.2023, 24.05.2023,

25.05.2023 and vide order dated 25.05.2023 another joint committee was constituted to submit report

as under:

14. In the facts and circumstances of the case, we consider it necessary to constitute a

Joint Committee to examine the issue and submit its report in this regard. Accordingly,

we constitute a Joint Committee comprising of (i) Dr. Mukesh Kumar Sinha, Chairperson,

Godavari River Management Board as Chairman; (ii) Representatives of Secretaries

MoEF&CC and MoJS not below the rank of Joint Secretary/ Director as Member and

(iii) The Member Secretary, CPCB as Member Secretary. The Joint Committee shall be

entitled to seek/receive response from the applicant, project proponent, concerned

departments of the Har)lana Government and also to associate any other expert with it as

may be considered necessary, undertake visits to the sites where bridges have been

constructed/were constructed, carry out the requisite study and submit its report

regarding the following aspects.

a) Whether any mining activity be allowed across diferent streams of river, if more

than one at any place and any temporary bridge be allowed to be constructed for

facilitating extraction/transportation of the mined material and other allied

activities ;
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b) Whether permitting such mining activity and construction of such temporary

bridge has any adverse environmental impact on the river morphology, ecology,

discharge and aquatic life, etc. ;

c) Whether construction of any such temporary bridge across river for facilitating

mining/allied activities be completely prohibited or permitted by imposing

conditions to ensure minimum impact on river ecology and aquatic life, and

d) in case construction of any such temporary bridge is to be kept in the category of

regulated activities, by which authority and in which manner the aspects of grant of

permission ought to be dealt with.

In compliance of the Hon’ble NGT order, the report of the joint committee constituted vide order

dated-25.05.2023 was submitted through e-mail dated 25.08.2023. The responses on report of the

joint committee was filed by (i) HSPCB vide e-mail dated 17.10.2023, (ii) NMCG vide e-mail dated

18.10.2023 and (iii) Irrigation and Water Resources Department, Haryana vide e-mail dated

19.10.2023. The case was listed/heard on 26.09.2023, 05.10.2023, 19.10.2023 and 01. 11.2023 .

The case was again listed/heard on 29.04.2024 and 30.04.2024. The Hon’bIc NGT vide order dated

30.04.2024 directed as below:
CC

19. We are of the considered view that the issue of construction of temporary bridges

across river channels for carrying of mining and allied activities is not confIned only to

the State of Haryana but, in the very nature of things, extends to other States and UTs

also. Therefore, the question regarding construction of temporary bridges across river

channels for carrying out mining and allied activities is essentially required to be

considered in its applicability to all States and UTs.

21. Undisputedty, construction oftemporary bridge or road on riverbed for carrying out

mining will have adverse environmental impact on river morphology and ecology and,

therefore, appropriate remedial measures have to be taken immediately to mitigate the

same. At present such prompt action is not taken due to absence of statutory/policy frame

work and guidelines. There is urgent need for due consideration of the matter for

suggesting jraming of requisite statutory/policy frame work and guidelines for adoption

bY
2

1104



and implementation of remedial measures for mitigating adverse environmental impacts

on river morphology and ecology.

22. In these facts and circumstances we widen the scope of proceedings in the present

case to consider the question of“perwassibUity of temporary bridge across river channels

for carrying out mining and allied activities” in its applicability to all States and ms.

24. Respondent no. ll-CPCB is directed to obtain and compile information fom all States

and urs regarding framing of statutory/policy framework and issuance of any guidelines

permitting construction of temporary bridge across river channels for carrying out mining

and allied activities and also any alternative practice adopted in all the States/ms and

fIle its report within two months.
JJ

In compliance to above order, CPCB vide letter dated-14.05.2024 requested SPCBs/PCCs to

coordinate with the concerned State Departments (mining/irrigation) and to provide information of

respective States/UTs regarding (i) the statutory/policy framework regarding construction of

temporary bridge across river channels for carrying out mining and allied activities, (ii) any guidelines

permitting construction of temporary bridge across river channels for carrying out mining and allied

activities and (iii) any alternative practice adopted regarding construction of temporary bridge across

river channels for carrying out mining and allied activities.

The copy ofCPCB's letter to SPCBs/PCCs is enclosed (Annexure-1). The matter was also followed-
up vide emails dated 06.06.2024 and dated 19.06.2024 with SPCBs/PCCs.

The responses received from SPCBs/PCCs are enclosed at Annexure-2.

The summary of responses received from SPCBs/PCCs is as below:

• The following SPCBs/PCCs have replied and have not reported any specific policy/guidelines

in their state/UT for permitting construction of temporary bridges across river channels for

carrying out mining and allied activities.

1. Assam
2. Bihar1

LuX’
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Chhattisgarh2
Dadra & Nagar Haven and Daman & Diu
Jammu & Kashmir
Lakshadweep
Meghalaya
Nagaland
Puducherry

3.

4.

5.

6.

7.

8

9.

(Note-1: Bihar SPCB has informed that permission is required for construction of bridges across the
rivers from Department of Water Resources, Bihar as per circulars dt.- 28.05.2018 & 20.01.2020. (it

is observed that these circulars are not issued about construction of temporary bridges across rivers
for carrying out of mining activities).

Note-2: Chhattisgarh CECB has informed that orders issued by Water Resource Department,

Chhattisgarh. (it is observed that these orders are not about construction of bridges)

• The following SPCBs have also replied that no information received from concerned State

Departments.

10.

11.

12.

13.

Reply is not received from for following States/UTs.•

1

2.

3

4

5.

6.

7

8

9.

10.

11.

12.

13.

14

15.

16

17.

18.

19

20

21

Madhya Pradesh
Mizoram
Kerala
West Bengal

Andhra Pradesh
Arunachal Pradesh
Chandigarh
Delhi
Goa

Gujarat
Himachal Pradesh
Jharkhand
Karnataka
Ladakh
Maharashtra
IVlanipur
Mizoram
Odisha
Punjab
Rajasthan
Sikkim
Tamil Nadu
Telangana
Tripura
Uttar Pradesh

hr 4
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22. Uttarakhand

• Haryana SPCB has also not replied to CPCB letter dated 14.05.2024 however the policy
issued by Irrigation Department, Haryana for crossing Yamuna by miners for carrying mining
activities was informed by Haryana state government in Para 4(viii) of their reply dated
23.02.2023 in this matter and annexed as Annexure R/7.

V
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Annexure- 1
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Address List of SPCBs/PCCs 
1. The Member Secretary 

Andhra Pradesh Pollution Control Board 
D.No. 33-26-14 D/2, Near Sunrise Hospital, 
Pushpa Hotel Centre, Chalamvari Street, 
Kasturibaipet, Vijayawada- 520007 
Andhra Pradesh 
 

2. The Member Secretary 
Arunachal Pradesh State Pollution Control Board 
ParyavaranBhawan, Yupia Road, 
PapuNalah,  
Naharlagun – 791110 
Arunachal Pradesh 

3 The Member Secretary 
Assam Pollution Control Board 
Bamunimaidan,  
Guwahati – 781021 
Assam 
 

4 The Member Secretary 
Bihar State Pollution Control Board 
PariveshBhawan, Plot No.N-B/2, 
Patliputra Industrial Area  
Patna-800010, Bihar 

5. The Member Secretary 
Chhattisgarh Environment Conservation Board 
ParyavasBhawan, North Block, Sector-19 
Atal Nagar, Raipur– 492 002 
Chhattisgarh 
 

6. The Member Secretary 
Goa State Pollution Control Board 
Nr. Pilerne Industrial Estate, 
Opp. Saligao Seminary, 
Saligao ,Bardez,- 403511, Goa 

7. The Member Secretary 
Gujarat Pollution Control Board 
ParyavaranBhavan, Sector-10A, 
Gandhinagar– 382043 
Gujarat 
 

8. The Member Secretary 
Haryana State Pollution Control Board 
C-11, Sector 6,  
Panchkula- 134109 
Haryana 

9 The Member Secretary 
Himachal Pradesh State Pollution Control Board 
ParyavaranBhavan, Phase III, 
New Shimla – 171009, 
Himachal Pradesh 
 

10 The Member Secretary 
J&K State Pollution Control Board, 
PariveshBhawan, 
Forest Complex, Gladni, Narwal,  
Transport Nagar, Jammu-180004 
Jammu & Kashmir (J&K) 
 

11. The Member Secretary 
Jharkhand State Pollution Control Board 
T.A Building, HEC Campus, P.O. Dhurwa 
Ranchi – 834004 
Jharkhand 
 

12. The Member Secretary 
Karnataka State Pollution Control Board 
ParisaraBhavan, #49, Church Street,  
Bengaluru – 560 001 
Karnataka 

13. The Member Secretary  
Kerala State Pollution Control Board 
Plamoodu, Pattom P.O 
Thiruvananthapuram-695004   
Kerala 
 

14. The Member Secretary 
Maharashtra Pollution Control Board 
Kalpataru Point, 3rd& 4th floor, 
Opp. PVR Cinema, Sion Circle (E), 
Mumbai- 400022, Maharashtra 

15 The Member Secretary 
Manipur Pollution Control Board 
Lamphelpat,  
Imphal West D.C. Office Complex – 795004 
Manipur 
 

16 The Member Secretary 
Mizoram State Pollution Control Board 
New Secretariat Complex, 
Khatla, Thlanmual Peng, Aizwal 
Mizoram- 796001 

17 The Member Secretary 
Meghalaya State Pollution Control Board 
Arden, Lumpyngngad,  
Shillong – 793014,  Meghalaya 
 

18. The Member Secretary 
Madhya Pradesh State Pollution Control Board 
ParyavaranParisar, E-5 Arera Colony  
Bhopal – 462016, Madhya Pradesh 

19. The Member Secretary 
Nagaland State Pollution Control Board 
Signal Point, Dimapur,  
Nagaland – 797112 
 

20 The Member Secretary 
Odisha State Pollution Control Board 
ParibeshBhawan 
A-118, Nilakanta Nagar, Unit –VIII, 
Bhubaneshwar – 751012, Odisha 
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21 The Member Secretary 
Punjab State Pollution Control Board 
Nabha Road, ITI Rd, Adarsh Nagar, 
PremNagar,Patiala – 147001 
Punjab 
 

22 The Member Secretary 
Sikkim State Pollution Control Board 
Department of Forest,  
Environment & Wildlife Management  
Government of Sikkim, Deorali,  
Gangtok, -737102, Sikkim 
 

23. The Member Secretary 
Rajasthan State Pollution Control Board 
A-4 Institutional Area, Jhalana Dungri 
Jaipur – 302004. 
Rajasthan 

24. The Member Secretary 
Telangana State Pollution Control Board 
ParyavaranBhavan 
A-3, Industrial Estate, Sanath Nagar, 
Hyderabad – 500 018  
Telangana 
 

25 The Member Secretary 
Tripura State Pollution Control Board 
PariveshBhawan 
Pt. Nehru Complex, Gorkhabasti P.O.,  
Kunjaban, Agartala,  
Tripura - 799 006 
 

26 The Member Secretary 
Tamil Nadu Pollution Control Board 
No. 76, Mount Salai, Guindy, 
Chennai – 600032 
Tamil Nadu 
 

27. The Member Secretary 
Uttarakhand Pollution Control Board 
Gaura Devi Bhawan, 46 B IT Park Sahastradhara, 
Dehradun-248001 
Uttarakhand 

28. The Member Secretary 
Uttar Pradesh Pollution Control Board 
Building No. TC-12V 
VibhutiKhand, Gomti Nagar, 
Lucknow– 226010. 
Uttar Pradesh 
 

29. The Member Secretary 
Andaman & Nicobar Islands Pollution Control 
Committee 
Department of Science & Technology  
Dollyganj Van Sadan, Haddo P.O., 
Port Blair-744102 
Andaman & Nicobar 
 

30 The Member Secretary 
Chandigarh Pollution Control Committee 
ParyavaranBhawan 
Madhya Marg, Sector - 19 B, 
Chandigarh – 160019. 
Chandigarh 

31.   The Member Secretary 
Delhi Pollution Control Committee 
4th& 5th Floor, ISBT Building, 
Kashmere Gate, 
Delhi - 110006. 
 

32. The Member Secretary 
Daman, Diu & Dadra Nagar Haveli Pollution 
Control Committee 
1st Floor, Udhyog Bhavan Bhenslore,  
Dunetha Nani Daman,  
Daman – 396210 
 

33. The Member Secretary 
Lakshadweep Pollution Control Committee 
Lakshadweep Administration 
Department of Science, Technology & Environment 
Kavarati – 682555. 
Lakshadweep 
 
 

34. The Member Secretary 
Ladakh Pollution Control Committee 
The Administration of Union Territory of Ladakh, 
UT Secretariat 
Leh 

35. The Member Secretary 
Puducherry Pollution Control Committee 
Department of Science, Technology & Environment 
3rd Floor, Housing Board Complex, 
Anna Nagar, Nellithope, Puducherry – 605 005 
 

36 The Member Secretary 
West Bengal Pollution Control Board 
ParibeshBhavan Canteen, 10A,  
Sector III, Bidhannagar,  
Kolkata- 700106 
West Bengal 
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From : Gaurav Gehlot <gehlot.cpcb@gov.in>

Subject : Fwd: GENTLE REMINDER: In reference to Hon'ble NGT OA No.
581 of 2022 (IA No. 728 of 2023 & 595 of 2023) order
dated-30.04.2024-reg.

To : pcc-dnddd@ddd.gov.in

Cc : Nazimuddin <nazim.cpcb@nic.in>

Email Nazimuddin

Fwd: GENTLE REMINDER: In reference to Hon'ble NGT OA No. 581 of 2022 (IA No. 728 of
2023 & 595 of 2023) order dated-30.04.2024-reg.

Thu, Jun 06, 2024 11:15 AM

2 attachments

From: "Gaurav Gehlot" <gehlot.cpcb@gov.in>
To: dstandamans@gmail.com, "Member Secretary APPCB" <membersecy@appcb.gov.in>,
arunachalspcb@gmail.com, membersecretary@pcbassam.org, "Vivek Pandey" <cpcc-
chd@nic.in>, hocecb@gmail.com, pccdddnh@gmail.com, "Finance Secretary DNH and DD" <fs-
dmn-dd@nic.in>, "Dr. K.S Jayachandran" <msdpcc@nic.in>, "Member Secretary GSPCB" <ms-
gspcb.goa@nic.in>, ms-gpcb@gujarat.gov.in, hspcbms@gmail.com, "mspcb-hp" <mspcb-
hp@nic.in>, membersecretaryjkspcb@gmail.com, pollutioncontrolcommitteeleh@gmail.com,
jkpcbleh@yahoo.com, ranchijspcb@gmail.com, "Member Secretary Karnataka State Pollution
Control Board" <memsecy@kspcb.gov.in>, "Member Secretary KSPCB" <ms@kspcb.gov.in>,
"Sheela A.M" <ms.kspcb@gov.in>, "Director, S&T" <lk-dst@nic.in>, "ms msoffice" <ms-
mppcb@mp.gov.in>, "it mppcb" <it_mppcb@rediffmail.com>, ms@mpcb.gov.in, "Pollution Control
Board" <pcb-man@nic.in>, megspcb@rediffmail.com, duhawma15@yahoo.com, "MPCB"
<mpcb@mizoram.gov.in>, npcb2@yahoo.com, membersecretary@ospcboard.org, "Pondicherry
Pollution Control Committee Pondicherry" <ppcc.pon@nic.in>, "Member Secretary PPCB"
<msppcb@punjab.gov.in>, "Member Secretary" <member-secretary@rpcb.nic.in>,
csraoifs@gmail.com, "TNPCB Chennai" <tnpcb-chn@gov.in>, "MS TNPCB"
<memsec@tnpcb.gov.in>, "Dr. Buddhaprakash Jyothi" <ms-tspcb@telangana.gov.in>,
tripuraspcb@gmail.com, "Tripura State Pollution Control Board" <hoospcb-tr@gov.in>,
ms@uppcb.com, msukpcb@gmail.com, ms@wbpcb.gov.in, pcc-dnddd@ddd.gov.in
Sent: Thursday, June 6, 2024 11:09:08 AM
Subject: GENTLE REMINDER: In reference to Hon'ble NGT OA No. 581 of 2022 (IA No. 728 of
2023 & 595 of 2023) order dated-30.04.2024-reg.

[Gentle Reminder]

Sir / Ma'am,

With reference to trailing mail, the information in the matter is yet to receive. It is requested that the
information may be provided at the earliest for compilation and submission to Hon'ble NGT in the
matter.

Regards
--

From: "Gaurav Gehlot" <gehlot.cpcb@gov.in>

Email https://email.gov.in/h/printmessage?id=234136&tz=Asia/Kolkata&xim=1

1 of 2 02-08-2024, 11:03
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To: dstandamans@gmail.com, "Member Secretary APPCB" <membersecy@appcb.gov.in>,
arunachalspcb@gmail.com, membersecretary@pcbassam.org, mscellbspcb@gmail.com,
bspcb@yahoo.com, "Vivek Pandey" <cpcc-chd@nic.in>, hocecb@gmail.com,
pccdddnh@gmail.com, "Finance Secretary DNH and DD" <fs-dmn-dd@nic.in>, "Dr. K.S
Jayachandran" <msdpcc@nic.in>, "Member Secretary GSPCB" <ms-gspcb.goa@nic.in>, ms-
gpcb@gujarat.gov.in, hspcbms@gmail.com, "mspcb-hp" <mspcb-hp@nic.in>,
membersecretaryjkspcb@gmail.com, pollutioncontrolcommitteeleh@gmail.com,
jkpcbleh@yahoo.com, ranchijspcb@gmail.com, "Member Secretary Karnataka State Pollution
Control Board" <memsecy@kspcb.gov.in>, "Member Secretary KSPCB" <ms@kspcb.gov.in>,
"Sheela A.M" <ms.kspcb@gov.in>, "Director, S&T" <lk-dst@nic.in>, "ms msoffice" <ms-
mppcb@mp.gov.in>, "it mppcb" <it_mppcb@rediffmail.com>, ms@mpcb.gov.in, "Pollution Control
Board" <pcb-man@nic.in>, megspcb@rediffmail.com, duhawma15@yahoo.com, "MPCB"
<mpcb@mizoram.gov.in>, npcb2@yahoo.com, membersecretary@ospcboard.org, "Pondicherry
Pollution Control Committee Pondicherry" <ppcc.pon@nic.in>, "Member Secretary PPCB"
<msppcb@punjab.gov.in>, "Member Secretary" <member-secretary@rpcb.nic.in>,
csraoifs@gmail.com, "TNPCB Chennai" <tnpcb-chn@gov.in>, "MS TNPCB"
<memsec@tnpcb.gov.in>, "Dr. Buddhaprakash Jyothi" <ms-tspcb@telangana.gov.in>,
tripuraspcb@gmail.com, "Tripura State Pollution Control Board" <hoospcb-tr@gov.in>,
ms@uppcb.com, msukpcb@gmail.com, ms@wbpcb.gov.in
Cc: "Nazimuddin" <nazim.cpcb@nic.in>
Sent: Tuesday, May 14, 2024 3:16:13 PM
Subject: In reference to Hon'ble NGT OA No. 581 of 2022 (IA No. 728 of 2023 & 595 of 2023)
order dated-30.04.2024-reg.

Sir / Ma'am,

In reference to Hon'ble NGT OA No. 581 of 2022 order dated-30.04.2024, I am directed to forward
the enclosed files for kind information and appropriate action in the matter.

Kindly acknowledge the receipt of mail to nazim.cpcb@gov.in

Regards
--
गौरव गहलोत  / Gaurav Gehlot
Scientist - C, IPC - II Division,
Central Pollution Control Board,
Delhi

E-mail letter.pdf
1 MB 

NGT order.pdf
215 KB 

Email https://email.gov.in/h/printmessage?id=234136&tz=Asia/Kolkata&xim=1

2 of 2 02-08-2024, 11:03
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From : Gaurav Gehlot <gehlot.cpcb@gov.in>

Subject : GENTLE REMINDER: In reference to Hon'ble NGT OA No. 581
of 2022 (IA No. 728 of 2023 & 595 of 2023) order
dated-30.04.2024-reg.

To : dstandamans@gmail.com, Member Secretary APPCB
<membersecy@appcb.gov.in>, arunachalspcb@gmail.com,
membersecretary@pcbassam.org, Vivek Pandey <cpcc-
chd@nic.in>, hocecb@gmail.com, pccdddnh@gmail.com,
Finance Secretary DNH and DD <fs-dmn-dd@nic.in>, Dr. K.S
Jayachandran <msdpcc@nic.in>, Member Secretary GSPCB
<ms-gspcb.goa@nic.in>, ms-gpcb@gujarat.gov.in,
hspcbms@gmail.com, mspcb-hp <mspcb-hp@nic.in>,
pollutioncontrolcommitteeleh@gmail.com,
jkpcbleh@yahoo.com, ranchijspcb@gmail.com, Member
Secretary Karnataka State Pollution Control Board
<memsecy@kspcb.gov.in>, Member Secretary KSPCB
<ms@kspcb.gov.in>, Sheela A.M <ms.kspcb@gov.in>,
Director, S&T <lk-dst@nic.in>, ms msoffice <ms-
mppcb@mp.gov.in>, it mppcb <it_mppcb@rediffmail.com>,
ms@mpcb.gov.in, Pollution Control Board <pcb-man@nic.in>,
megspcb@rediffmail.com, duhawma15@yahoo.com, MPCB
<mpcb@mizoram.gov.in>, npcb2@yahoo.com,
membersecretary@ospcboard.org, Pondicherry Pollution
Control Committee Pondicherry <ppcc.pon@nic.in>, Member
Secretary PPCB <msppcb@punjab.gov.in>, Member Secretary
<member-secretary@rpcb.nic.in>, csraoifs@gmail.com,
TNPCB Chennai <tnpcb-chn@gov.in>, MS TNPCB
<memsec@tnpcb.gov.in>, Dr. Buddhaprakash Jyothi <ms-
tspcb@telangana.gov.in>, tripuraspcb@gmail.com, Tripura
State Pollution Control Board <hoospcb-tr@gov.in>,
ms@uppcb.com, msukpcb@gmail.com, pcc-dnddd@ddd.gov.in

Cc : Nazimuddin <nazim.cpcb@nic.in>

Email Nazimuddin

GENTLE REMINDER: In reference to Hon'ble NGT OA No. 581 of 2022 (IA No. 728 of 2023 &
595 of 2023) order dated-30.04.2024-reg.

Wed, Jun 19, 2024 12:53 PM

2 attachments

[Gentle Reminder]

Sir / Ma'am,

With reference to trailing mail, the information in the matter is yet to receive. It is requested
that the information may be provided at the earliest for compilation and submission to
Hon'ble NGT in the matter.

Regards

Email https://email.gov.in/h/printmessage?id=235718&tz=Asia/Kolkata&xim=1

1 of 3 02-08-2024, 11:04
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--

From: "Gaurav Gehlot" <gehlot.cpcb@gov.in>
To: dstandamans@gmail.com, "Member Secretary APPCB" <membersecy@appcb.gov.in>,
arunachalspcb@gmail.com, membersecretary@pcbassam.org, "Vivek Pandey" <cpcc-
chd@nic.in>, hocecb@gmail.com, pccdddnh@gmail.com, "Finance Secretary DNH and DD" <fs-
dmn-dd@nic.in>, "Dr. K.S Jayachandran" <msdpcc@nic.in>, "Member Secretary GSPCB" <ms-
gspcb.goa@nic.in>, ms-gpcb@gujarat.gov.in, hspcbms@gmail.com, "mspcb-hp" <mspcb-
hp@nic.in>, membersecretaryjkspcb@gmail.com, pollutioncontrolcommitteeleh@gmail.com,
jkpcbleh@yahoo.com, ranchijspcb@gmail.com, "Member Secretary Karnataka State Pollution
Control Board" <memsecy@kspcb.gov.in>, "Member Secretary KSPCB" <ms@kspcb.gov.in>,
"Sheela A.M" <ms.kspcb@gov.in>, "Director, S&T" <lk-dst@nic.in>, "ms msoffice" <ms-
mppcb@mp.gov.in>, "it mppcb" <it_mppcb@rediffmail.com>, ms@mpcb.gov.in, "Pollution Control
Board" <pcb-man@nic.in>, megspcb@rediffmail.com, duhawma15@yahoo.com, "MPCB"
<mpcb@mizoram.gov.in>, npcb2@yahoo.com, membersecretary@ospcboard.org, "Pondicherry
Pollution Control Committee Pondicherry" <ppcc.pon@nic.in>, "Member Secretary PPCB"
<msppcb@punjab.gov.in>, "Member Secretary" <member-secretary@rpcb.nic.in>,
csraoifs@gmail.com, "TNPCB Chennai" <tnpcb-chn@gov.in>, "MS TNPCB"
<memsec@tnpcb.gov.in>, "Dr. Buddhaprakash Jyothi" <ms-tspcb@telangana.gov.in>,
tripuraspcb@gmail.com, "Tripura State Pollution Control Board" <hoospcb-tr@gov.in>,
ms@uppcb.com, msukpcb@gmail.com, ms@wbpcb.gov.in, pcc-dnddd@ddd.gov.in
Sent: Thursday, June 6, 2024 11:09:08 AM
Subject: GENTLE REMINDER: In reference to Hon'ble NGT OA No. 581 of 2022 (IA No. 728 of
2023 & 595 of 2023) order dated-30.04.2024-reg.

[Gentle Reminder]

Sir / Ma'am,

With reference to trailing mail, the information in the matter is yet to receive. It is requested that the
information may be provided at the earliest for compilation and submission to Hon'ble NGT in the
matter.

Regards
--

From: "Gaurav Gehlot" <gehlot.cpcb@gov.in>
To: dstandamans@gmail.com, "Member Secretary APPCB" <membersecy@appcb.gov.in>,
arunachalspcb@gmail.com, membersecretary@pcbassam.org, mscellbspcb@gmail.com,
bspcb@yahoo.com, "Vivek Pandey" <cpcc-chd@nic.in>, hocecb@gmail.com,
pccdddnh@gmail.com, "Finance Secretary DNH and DD" <fs-dmn-dd@nic.in>, "Dr. K.S
Jayachandran" <msdpcc@nic.in>, "Member Secretary GSPCB" <ms-gspcb.goa@nic.in>, ms-
gpcb@gujarat.gov.in, hspcbms@gmail.com, "mspcb-hp" <mspcb-hp@nic.in>,
membersecretaryjkspcb@gmail.com, pollutioncontrolcommitteeleh@gmail.com,
jkpcbleh@yahoo.com, ranchijspcb@gmail.com, "Member Secretary Karnataka State Pollution
Control Board" <memsecy@kspcb.gov.in>, "Member Secretary KSPCB" <ms@kspcb.gov.in>,
"Sheela A.M" <ms.kspcb@gov.in>, "Director, S&T" <lk-dst@nic.in>, "ms msoffice" <ms-
mppcb@mp.gov.in>, "it mppcb" <it_mppcb@rediffmail.com>, ms@mpcb.gov.in, "Pollution Control
Board" <pcb-man@nic.in>, megspcb@rediffmail.com, duhawma15@yahoo.com, "MPCB"
<mpcb@mizoram.gov.in>, npcb2@yahoo.com, membersecretary@ospcboard.org, "Pondicherry
Pollution Control Committee Pondicherry" <ppcc.pon@nic.in>, "Member Secretary PPCB"
<msppcb@punjab.gov.in>, "Member Secretary" <member-secretary@rpcb.nic.in>,
csraoifs@gmail.com, "TNPCB Chennai" <tnpcb-chn@gov.in>, "MS TNPCB"
<memsec@tnpcb.gov.in>, "Dr. Buddhaprakash Jyothi" <ms-tspcb@telangana.gov.in>,

Email https://email.gov.in/h/printmessage?id=235718&tz=Asia/Kolkata&xim=1

2 of 3 02-08-2024, 11:04
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tripuraspcb@gmail.com, "Tripura State Pollution Control Board" <hoospcb-tr@gov.in>,
ms@uppcb.com, msukpcb@gmail.com, ms@wbpcb.gov.in
Cc: "Nazimuddin" <nazim.cpcb@nic.in>
Sent: Tuesday, May 14, 2024 3:16:13 PM
Subject: In reference to Hon'ble NGT OA No. 581 of 2022 (IA No. 728 of 2023 & 595 of 2023)
order dated-30.04.2024-reg.

Sir / Ma'am,

In reference to Hon'ble NGT OA No. 581 of 2022 order dated-30.04.2024, I am directed to forward
the enclosed files for kind information and appropriate action in the matter.

Kindly acknowledge the receipt of mail to nazim.cpcb@gov.in

Regards
--
गौरव गहलोत  / Gaurav Gehlot
Scientist - C, IPC - II Division,
Central Pollution Control Board,
Delhi

E-mail letter.pdf
1 MB 

NGT order.pdf
215 KB 

Email https://email.gov.in/h/printmessage?id=235718&tz=Asia/Kolkata&xim=1

3 of 3 02-08-2024, 11:04
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vHhPn

BN
Harar

Head Office

Chhattisgarh Environment Conservation Board
Bhawan Sector-19, Nawa Raipur, Atal Nagar (CG) 492002

Email-hocecb@gmail.com

/ Legal /CECB/ 2024 Nawa Raipur, Atal Nagar, Dated / /2024No.

To,

Secretary,
Mining Department,
Mantralay, Mahanadi Bhawan,
Nawa Raipur Atal Nagar (CG)

Special Secretary,
Irrigation (Water Resource)

Department,
Mantralay, Mahanadi Bhawan,
Nawa Raipur Atal Nagar (CG)

In reference to Hon’ble NGT OA No. 581/2022 (1A No. 728/2023 and IA No.

595/2023) Vikas Kumar Vs State of Haryana order dated 30.04.2024

Sub.

Ref. CPCB letter No. CPCB/IPC-ll/CM-13C)11/92/2023 dated 14.05.2024 Hon’ble NGT

Order dated 30.04.2024 in OA No. 581/2022

In reference to the above mentioned letter, Central Pollution Control Board and

order of National Green Tribunal in the aforesaid matter has requested to provide following

information :

1.

2.

3.

The Statutory/Policy framework regarding construction of temporary bridge across

river channels for carring out mining and allied activities.

Any guidelines permiting construction of temporary bridge across river channels for

carring out mining and allied activities.

Any alternative practice adopted regarding construction of temporary bridge across

river channels for carring out mining and allied activities.

Kindly provide the refered information as per below format within a week.

InformationS.No SPCB Mining Dept. Irrigation Dept

Statutory/Policy
Framework

regarding
construction of

temporary
bridge across
river channels

Yes/No
(Document/Poli
cy/guidelines to
be provided)

Yes/No Yes/No
(Document/Policy/gui 1 (Document/Policy/g
delines to be uidelines to be

provided) provided)

General letter 28
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2 Any guidelines
perrniting
construction of

temporary
bridge across
river channels

Any alternative
practice
adopted
regarding
construction of

temporary
bridge across
river-channets

Yes/No 1 Yes/No 1 Yes/No

(Document/Poli F (Document/Policy/gui I (Document/Poli£y/g
cy/guidelines to I delines to be I uidelines to be

be provided) I provided) I provided)

3 e e

(Document/Poli I (Document/Policy/gui I (Document/PoliLy/g
cy/guidelines to I delines to be uidelines to be

be provided) I provided) I provided)

Enclosed : As above.

Member Secretary F
Chhattisgarh Environment Conservation Board

n Nava Raipur, Atal Nagar(CG) I

A(Wwa Rai,ur, mal Na,ar, Date, 7/d /„„P.No. ?cal / Legal /CECB/ 2024
Copy tq

'.”'Member Secretary, Central Pollution Control Board, Ministry of EnvironmentJ Forest

and Climate Change, Parivesh Bhawan, East Arjun Nagar, Delhi 110032.

2. Secretary, Housing and Environment Department, Mantralay, Mahanadi Bhawah, Nawa

Raipur, Atal Nagar (CG). \

Member Secretary
Chhattisgarh Environment Conservation Board

Nava Raipur, Atal Nagar(CG)

General letter 29
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8: General: 0471-2312910,2318153,2318154,2318155 Chairman:2318150 Member Secretary:23 l8l5l
e-mail: chn.kspcbf@,gov.in; ms.kspcbf@gov.in FAX: 2318152 web: kspcb.kerala.sor.in

KBRALA STATE POLLUTION CONTROL BOARD
---.*- Garog OUofiUoc(n oejlrnlaro6rD cD'l@tcro6m G6rucarui
ffi\z hkilfHPattom P.O., Thiruvananthapuram - 695 004

o-tso o-I.s:., <or',IolcumcrorcrJJ{oo - 695 004

KSPCB/1 ts7 |2024-SEE- 1

From

Dated: 0310712024

The Member Secretary

To

The Member Secretary
Central Pollution Control Board
Parivesh Bhavan
East Arjun Nagar, Delhi-110032

Sub: Information requested in reference to Hon'ble NGT OA No. 58112022 (lA No
72812023 and IA. No. 595/2023) order dt.-30.04.2024-reg

Ref: Your letter No. CPCB/IPC-IVCM-1301 119212023 724 dated 1410512024 from
Central Pollution Control Board (CPCB)

Sir,

Kind attention is invited to the subject matter wherein it was requested to

provide statutory/policy framework regarding construction of ternporary bridge across

river channels or road on river bed for carrying out mining and allied activities. It may

please be noted that Public Works Department, Irrigation Department and Department

of Mining and Geology have been requested for furnishing information in this regard.

The information is yet to be received. Necessary follow up action is being taken;

report will be submitted at the earliest.

Yours faithfully,

3/'5U
MEMBER SECRETARY

Copy To: Regional
CPCB Bengaluru

Director,Regional Directorate,
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To, 

No.H.88088/Poltn/104/19-MPCB 

Sub: 

MIZORAM POLLUTION CONTROL BOARD 

Ref: 

LiFE 

Sir, 

Lifestyle for 
Environment 

G208 

Shri Nazimuddin 

MI Z O RAM 

Scientist 'F° & Head- IPC-II Division 
Central Pollution Control Board 

Acknowledgement 

Your e-mail dated 19.06.2024. 

Azadi Ka 
Amrit Mahotsav 

Dated Aizawl, the 27h June, 2024 

This is to acknowledge receipt of the CPCB letter No.CPCB/IPC-II/CM 
13011/92/2023 dated 14,05.2024. 

May I bring to your notice that the requisite information is being collected from 
Geology & Mining Department and Irrigation & Water Resources Department and the 

compiled reports shall be submitted soon. 

Mizoram New Capital Complex (MINECO), 

Yours faithfully, 

(PC LALMUANPUII) 
- Environmental Engineer 

Mizoram Pollution Control Board 

Thlânmual Road, Khatla, Aizawl, Mizoram-796001, Phone: 0389-2336591 
website: www.mpcb.mizoram.qov.in email: mpcb@mizoram.gov. in 61
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f-'=%G. NAGALAND POLLUTION CONTROL BOARD
t+F#f T: : g %aJ 8Pg : hE :: ; F ; : i : : : 11 : : b :a=B:1g;j6

q’"1"--Sd- WebSIte www npcb naqaland gov in e-maIl npcb2@yahoo com

NPCB/NGT OA No. 581/ '+q q Date: 10-07-202+

To

V4cientist F &
Head – IPC-II Division
Central Pollution Control Board

Parivesh Bhawan. East Arjun Nagar
Delhi 1 10032

lnavqRd
tIf+aVI q,Iq, lg a# VIV. R?tt-rlo03/

24 JUL 2024

Cenlrai PoHu!!an Control Board
''anvesb Btuwan. bst Arlun Hagar Oelhl'llqH?

Sub: in reference to Hon’ble NGT OA No. 581/2022 (1A No 728/2023 and IA No. 595/2ti23)
order dt.-30.04.2024

Sir,

In reference to the above CIted subject. it is to bring to }nuI ntlllc,' 1l1,II

Statutory/Policy fl'anrework regarding construction ol' tcnljrol'al')' bI-idgC acltl\\ II\CI

channels. guidelines permitting construction of temporary bridge across river channcls .llILl

alternative practice regarding construction of temporary bridge across river channels hd\ c

not been fonnulated in the state of Nagaland. As such document/policy/guidelines are not
available.

Enclosed: Format

Yours Sl ncercl \ .

/

(K HUKAI'O bHISlll. II s)
IVleInber Secl'etal'\'
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Annexure -I

d across river channels for carryjng
ppd allicfl acfivities.

St.

No

1.

Answers from Irrigation
Department (WRD)

NoStatutOFY/Pmm'ic
tenlpora£Y bridge across river channels.

2. Any Hint=BmMre Xm
bridge across river channels.

No

3. Any alternative practice adopted regarding construction

of temporary bridge across river channels.

No

./'

LPT/lv'

Chi#f Engineer

Water Resources Department

Nagaland: KoIlima

64
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In
i

Subject Permlsibility of temporary bridge across river channels for carrying out minIng and

allied actlvltres.

!!!formatian
Statutia-gino
temporary brldge across river channels

Any guldelmic m) $
bridge across nver channels

IRaTe;i;G8Fac=;a&ie7;&aMli
construction oftelnporarv bridge across IIver channels

IVlining DerJar fIneR{
Mb

?,-~\7'
(wrrKrvA REIWG hIA)

liirector
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WBPCB-16014(11)/36/2021-SECIWBPCB)-WBPCB

1/5196a3/.2Rafesh Kumar, Ips
Member Secretary

=n•Hll•nb
====Bin
WEST BENGAL West Bengal Pollution Control Board

(Department of Environment,
Government of West Bengal)

Memo No. -3N-3/2000(VOL.-6) Da jed : .05.2024

To

1. The Principal +ecretary,
Irrigation & Vqaterways Department, Govt. of West Bengal

Jalsampad Bh+van, Western Block lst Floor, Block DF,

Sector - 1, SaltILake city, Kolkata 700 091.

2. The Principal ]ecretary,
Department of Industry, Commerce & Enterprise,
Govt. of West bengal,
Shilpa Sadan,

4, Abanindran+th Tagore Sarani (Camac Street),
Kolkata – 700d16.

3. The Chairman bnd Managing Director
3rd Floor, DJ-lb, WBIIDC Building
DJ Block, Sect+ II, Salt Lake City,
Kolkata – 7000bl.

Sub: Hon’ble NGT bA No.581 of 2022 (IA No.728/2023 and IA Na 595/2023) titled as Vikas Kumar V/s State o+

Haryana & O

Ref: Letter No. CPtB/IPC-II/CM-13011/92/2023/747 dated 14.o4.2024.

Dear Sir / Madam,

Enclosed please findlthe above mentioned letter from Central Poll+tion Control Board for providing information
on construction oft+nporary bridges across river channels for carr jing out mining and allied activities pertaining
to the State. RequisIte information as per the enclosed format +ay please be provided to this office at the
earliest, as requeste+ by CPCB.

sa/-
Member Secretary

W
LF lr jT rah-11nQ32

04 JbN 2024
Enclo: As stated abo'

Centrai Ful;aId: :;' \:: ';d?td
It Cal:ParWall Btnwan, brIAr.lu . i:'.

Memo NJ>. 2 1 ,k ) -3N-3/2000(VOL.-6) Dated' 31 .05.2024

Copy6:
b Scientist – 'F’ & Head – lpc-11 Division, Central Pollution Control Board, Parivesh Bhawan, East Arjun Nagar,

Delhi – 110032.

n\&q,s a
[\N .

Chief Engineer

a o

Tel : (033) 2202-3000, jax : (033)2202-3099, Email: ms.wbpcb-wb@4angla.gov.in,_Website: w\vw.wbpcb.gov.in
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63€'i *”
ya?PA

= =

q:W
atM>

}UFR ERENT '!qq'Fil RTS
ceNTR},L POLLJTiO iI CONTROL BOAR-D

q*rim, qF '@ @iqia VBdq $rmi ,nR war
F,tINISTAT QF EN{IRONMEFIT, FOREST a CLIMATE CFIAFtCE GOVT. OF IID I/\

BY .E-MAIL

H][\r•Q :: e P 1C:1D!I / B][I? IC H I I / C ][V1[ A H 1301 : 1 / 92 / 2023 VAT May 1? F,’2024

TQ,

Th$ Member ye:crQt,uyt

gtate :po£luti6d Cdntrol'Boafds / P6llution Control C01

(As per list)
littees,

Sub’.:' la reference'to
'order'-dt'. -3-o'.04.-2024.

lon’ bIo NaT OA No. 581/202'2 (1A Np !8/202-3 and IA N6. 595/2023)

SirMd’.aITI, 1 !
i

;Please r6fefto"Hon’bE NGT aider dated-30...04.2024 itl OA NoJS8 1 o£2022 (IA No. 728&02.3

andIA'N'- 5-95:/2023} tHed as Vikas,Kuhl&HIS Statd .,fH„y+a .& O,g(COPy ,a,1„,d):

HOn’bIG NaT i$suedhde( dated-30,-04.2-024 in the maKer as, d-ltQWS: (

i9' IF' q,p a/fh4'con£id ar,a Vi„/ fe„ th, ,:j;q, ,,f ,Q„„
ClcfO'SS ti\let; c-hanhet£. for eqrr)Rag- of'Mirang arid q filed ac

the S kite cf Vary+nd but, ia: the yefy nature of things, ext,

at?o' Therqf9r% t\$ qVe£tiQr! regqra} rIg.-;cQn$RpG$pn. .of le
Channels fot' car\)’Mg out. Minhlg aa(i -ani.ed actM ies

gQlniMed ih 'its Vplicabitity tO all St,Ie, ,nd UT,.

action .Q/ temporary bridge.S'

:,vtti'es is 'no} confined only to
'nds ta. other States and UT’s

tporary.=bridges across river
essentially requtrQc:i to be

I
I

I
I

li

21: -CadAez(ed&l coax aucd.anof.ternpor aIT bt:jdge a) roa&'on f ivdtbea Or ca,ryihg oz if

?!RIng- WiZ- I have VdVer§e envii'onnlenjat impaQt- .on river &orphQ[Ogy- and ecolo,y and;
therS£cve' QpptQ&nie rernadid ngoStres -have to bg /a&d} jhz/nea’{a/eZy/ to mitlgbta !};e
Same-:- At pf-ase.nt- \ach prOmpt bcn6h.-ii /za? taken dud rd ab4ncd of-stahftory/pol{cy yi.a/;Ie

vp-arI(= aRd .?jae+he& There is urgent need for due cdtsiderafio-h .oJ. the matter for
:ugSesRTtg farr$\g of;rqqlligife. statQt,ry4poh&}qq, Wo\k-a.nd g)id,Lin,s /.„ „dopti6„
and ?pie We”k£+a OfFerne£ii-at med5ur£s faI' mIll;Jar;g :Ahlirs J.environmerzrc, J Impacts
oil tl\’ep 7nOrpho/pgy and ecdlo'y.

22. In: Mw'47cd and Cil.CU,lstanc'. ,„e w.id,a /%, „ppd ,/p,o„gai„g,' i„ th, P'„,„L
cias e- tO eonsidQr Vu quash-oh of ''-per-nas$ibilify oJteIRpor Ay :bridge across river chquleLs

fc>f tbFYYihg am.VirLing. arLa aILied -activities” in its appU Ability .to an it„t,s „„d bTs
4\ \ \{ IOrI ,{-~,

. COlt t//

______ -__Rage_Nolan

’ qP,im T'BI * #i :{qi.f qR, R+cfr– ii 0032
?3i-ivesh Bha'.'','an, Casi At-ji_IiI il3gar, Fellri-1 1 0032

--T–
I

rbi - J R- t o?nao. ??: IOS7q:;. gel'11&.'’','v4hsik€, , w*..-.,'.„„l,:b.,li' 69
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24' -Respondent no. il-e-PCB, is dUel tad to.vbtcin, abd. cOmpije jnfQrYnQB.QM #Qm tIlt

Stqte S. and Us- regard@ $_'g®ng or statutory/policy P amewark and is st tance of any

guide!'ines-.permitt bq carB.nu-chou oftetnporary'brtdge across river channet£ fdr ICCarying

out mirting and alti?a= actiVities’ dha also any dLternQtive 'pFaQtice qdopted jn alt the

Stq€Gg/QTs and fIle iIs-report \vitbin aDo months.

la compliance of ab6ve mention8d Hda’ble N(;T order, it is requested to cooyiinatg \Till the

QaQQen}ed $t4te departrnQnt (Ijlining/irrigation) and proVide iafonnation in respgc#.of Your State

EegaEding - (i) the' statutory/policy framework regarding constructiOn 6f- tQmpOrafY bridge
aero-ss river channdls for c'atrying::out.a),bing ,Ind. alUed -actiViGe$, (ii);any guidelines Fwmiittihg
-con3truetbn of' teMpor&y ’badge across river charM is for carrying OPt mjrdDg. Rna :4tIled

activities and ,(iii) any alternatiye pr4qUce .adopted rQg&ding d6nsffUc}dan of tempOrREy bddge.

a(;ros$ river QharLQets for Q%rrying out Trtirting and allied activities, 'vihick May kjndly be.

provided by :3 1.05.2,024

Iii;IiI:”q
Seiehtist-’F’ &

Head – IPC,Il.I)ivision

Riga No .2 of 2
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Subject: Permissibility of temporary bridge across river channels for carrying out mining and allied activities

Fs. No. 11nformation SPCB Mining Dept. Irrigation Dept.

1 IStatutory / Policy framework regarding
jconstruction of temporary bridge across
Friver channels

IYes / No IYes / No IYes / No

I(Documutt/pohcy/gudelms I(Document/policy/guidehnes t(DocumenD'policy/guidelines

12 IAny guidelines permitting construction odYes / No IYes / No jyes / No
jtemporary bridge across river channels

(Document/policy/guidelines I(Document/policy/guidelines I(Documendpohcy/guidehnes

Ito be provided) Ito be provided) Ito be provided)

3 IAny alternative practice adopted regarding IYes / No IYes / No IYes / No
jconstruction of temporary bridge across
jriver channels I(Document/policy/guidelines I(Document/policy/guidelines I(Document/policy/guidelines

o
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Address List of SPCB}/PCCs
1.

3

5.

7.

9

11.

13.

15

17

19.

The Member Secr4tary
Andhra Pradesh Pdliution Control Board

D.No. 33-26-14 D©, Near Sunrise Hospital,
Pushpa Hotel CentFe, Chalamvari Street,

Kasturibaipet, Vij4yawada- 520007
Andhra Pradesh

1 M
Assam Pollution Cbntrol Board
Bamunimaidan.
Guwahati – 78102
Assam

r
Chhattisgarh Envirbllment Conservation Board
ParYavasBhawan, dJorth Block, Sector- 19

Atal Nagar, RaipurF 492 002

Chhattisgarh

)

Gujarat Pollution aontrol Board
ParyavaranBhavan,I Sector- 1 OA,
Gandhinagar– 382a43
Gujarat

I
Himachal Pradesh $tate Pollution Control Board
ParyavaranBhavan,IPhase III,
New Shim Ia – 171d09.
Himachal Pradesh

I &

Jharkhand State Pollution Control Board
T.A Building, HECICampus, P.O. Dhur\va
Ranchi – 834004
Jharkhand

e

Kerala State Pollutibn Control Board
Plamoodu, Pattom d.o
ThiruvananthapuraA-695004
Kerala

LEy

:ontrol BoardManipur Pollution
Lamphelpat,
Tmphal West D.C.
Manipur

lffice Complex – 795004

r
Mleghalaya State Pollution Control Board
Arden, Lumpyngng&d1

Shillong – 793014t IMeghalaya

l

Nagaland State Pollbtion Control Board
Signal Point, Dimadur>
Nagaland – 797 1 12

2. 1

Ardnachal Pradesh State Pollution Control Boadd

Pa&avaranBhawan, Yupia Road,
PaduNalah.

Najarlagun – 791110
Ardnachal Pradesh

4 I
Bithr State Pollution Control Board
PadveshBhawan, Plot No.N-B/2.

jiputra Industrial Area
la-8000 10, Bihar

6. I

Gai State Pollutior* Contloi Board
Nr.IPilerne Industrial Estate,

opI. Saligao Seminary,
Salbao ,Bal'dez,- 403511, Goa

Th 4

Ha
C-
Par

Hat

Member Secretary
,ana State Pollution Control Board
, Sector 6,
;hkula- 134109

8.

rarIa

I a
J& I State Pollution Control Board,
ParlveshBhawan,

For Ist Complex, Gladni, Narn/al,
Trabsporl Nagar, Jammu-180004
Jar4mu & Kashmir (J&K)

10

12. l
Kadrataka State Pollution Control Board
ParbaraB ha\,,an, #49, Church Street,
Berkaluru – 560 001
Ka4lataka

14. 1

Malarashtra Pollution Control Board
Kalbataru Point, 3 rd& 4th floor,
opd. PVR Cinema. Sion Circle (E),
Muhbai- 400022, Maharashtra

Member Secretary
)ram State Pollution Control Board

Secretariat Complex,
la, Thlanmual Peng, Aizwal
cam- 79600 1

16 Thi
Mi:
}\r eb 1

Kh;

IVli=

Member Secretary
hya Pradesh State Pollution Control Board
avaranParisar, E-5 Arera Colony
pal – 4620 16, Madhya Pradesh

ThI18.

Ma
Par
Bhc

20 l
OdIha State Pollution Control Board
ParlbeshBhawan

A- IIt 8, Nilakanta Nagar, Unit –ViII,
Bhdbaneshwar – 7 S 101 2, Odisha
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21

23 .

25

27.

29.

The Member Sn
Punjab State Pollution Control Board

Nabha Road, ITI Rd, Adarsh Nagar1
PremNagar,Patiala – 147001
Punjab

Rajasthan State Pollution Control Board
A-4 Institutional Area, Jhalana Dungri
Jaipur – 302004.
Rajasthan

TriF>ufa State Pollution Control Board
PariveshBhawan

Pt. Nehru Complex, Gorkhabasti P.C).,

Kunjaban, AgartalaJ
Tripura - 799 006

The Member Secretary
Uttarakhand Pollution Control Board
Gaura Devi Bhawan, 46 B IT Park Sahastradhara,
Dehradun-24800 1

Uttarakhand

The Member Secretar/
Andaman & Nicobar Islands Pollution Control
Committee

Department of Science & Technology
Dollyganj Van Sadan, Haddo P.O.>
Port Blair-744102
Andaman & Nicobar

The Member Secreta#
Delhi Pollution Control Committee

4th& 5tl' Floor, ISBT Building,
Kashmere Gate,
Delhi - 1 10006.

31.

The Member Secretar7
Lakshadweep Pollution Control Committee
Lakshadweep Administration
Department of Science, Technology & Environment
Kavarati – 682555.

Lakshadweep

33.

The Member Secreta&
Puducherry Pollution Control Colnrnittee
Department of Science, Technology & Environment
3 rd Floor, Housing Board Complex,
Anna Nagar, Nellithope, Puducherry – 605 005

35

The Member Secretary
Sikkim State Pollution Control Board

Department of Forest,
Envirorunent & Wildlife Management
Government ofSikkim, Deorali,

Gangtok, -737102, Sikkim

22

The Member Secretary
Tetangana State Pollution Control Board
ParyavaranBhavan
A-3, Industrial Estate, Sanath Nagar,
Hyderabad – 500 018
Telangana

24.

The Member Secretary
Tamil Nadu Pollution Control Board

No. 76, Mount Salai, Guindy,
Chennai – 600032
Tamil Nadu

26

The Member Secretary
Uttar Pradesh Pollution Control Board

Building No. TC-12V
VibhutiKhand, Gomti Nagar,
Lucknow– 226010.
Uttar Pradesh

28.

The Member Secretary
Chandigarh Pollution Control Committee
ParyavaranBhawan
Madhya Mars Sector - 19 B,
Chandigarh – 160019 .
Chandigmh

30

The Member Secretary
Daman, DiLI & Dadra Nagar Haveli Pollution
Control Committee
1 st Floor, Udhyog Bhavan Bhenslore,
Dunetha Nani Daman,
Daman – 396210

32.

The Member Secretary
Ladakh Pollution Control Committee
The Administration of Union Territory of Ladakh,
UT Secretariat
L,eh

34.

TmmJebitT;}
West Bengal Pollution Control Board

:::Up#dV:j©jblPiCo'.:

:pJ!,%gTI,6_.. _R.SJ??
Dab

36-

+a
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Item no. 11              (Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI. 

(Through Physical Hearing with Hybrid V.C. Option) 

Original Application No. 581/2022  
( IA NO 728/2023 and IA NO 595/2023 )

Vikas Kumar …Applicant  

Versus 

State of Haryana & Ors.       …Respondents 

Date of order: 30.04.2024 

         CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER. 
    HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER. 

Applicant:   None for the Applicant 

Respondents:  Mr. Rahul Khurana, Advocate for respondent no. 1 to  
4. 
Mr. Narender Pal Singh, Advocate for respondent no.5 
Mr. Prasenjeet Mohapatra, Advocate for respondent 
no. 6 (through VC). 
Mr. Gi Gi. C. George and Ms. Barkha, Advocates for 
respondent no.7 (through VC). 
Mr. Saurabh Rajpal, Mr. Vinay Kumar Singh and Mr. 
Siddhant Singh, Advocates for respondents no.8 and 
9. 

Application is registered based on a letter petition received by Post. 

ORDER 

1. Mr. Vikas Kumar resident of village and post office Jainpur, District 

Sonipat, Haryana sent the present letter petition by post, which was treated 

and registered as O.A. No. 581/2022.  

2. The applicant submitted that Mr. Sandeep Ahlawat is indulging in 

illegal mining in the name of Yodha Mines and Minerals in the river bed of 

Annexure-3
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river Yamuna and has diverted course of the river by constructing illegal 

bridge on river Yamuna. 

3. Vide order dated 12.09.2022, this Tribunal issued notices to the 

respondents and also constituted a Joint Committee with direction to verify 

the factual position and submit its report. 

4. Report of the Joint Committee was filed vide email dated 19.11.2022. In 

its report the Joint Committee inter alia observed that the erosion of the field 

area has occurred due to meandering nature of river Yamuna and that the 

temporary pipe crossing was constructed by M/s Yodha Mines & Minerals, 

Sand Unit Jainpur-2, Sonipat with permission given by XEN, Sonipat Water 

Services Division, Sonipat vide letter No. 5544-46/Permission dated 

23.11.2021 and same was removed by M/s Yodha Mines & Minerals on 

30.06.2022 as per terms and conditions of permission. The temporary pipe 

crossing constructed by M/s Yodha Mines & Minerals was neither illegal nor 

diverted the course of river Yamuna. 

5. Replies were filed by respondent no. 1 vide email dated 23.02.2023, 

respondent no. 2 vide email dated 18.11.20222, respondent no. 3 vide email 

dated 27.11.2023, respondent no. 4 vide email dated 30.01.2023 and  

respondent no. 5 vide email dated 19.11.2022.  

6. In its reply respondent no. 2 also submitted that respondent no. 2 

constructed a temporary bridge over Yamuna river after getting permission 

from Irrigation and Water Resources Department vide letter no. 5544-46 

dated 23.11.2021 which was later on demolished before 30.06.2022.  

7. In view of the significant nature and impact of the questions involved 

this Tribunal, vide order dated 21.11.2022, appointed Mr. Raj Panjwani, 
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Senior Advocate as amicus curie who submitted his report dated 17.04.2023 

and Note dated 03.10.2023.   

8. Vide order dated 23.02.2023 this Tribunal impleaded MoEF & CC and 

Ministry of Jal Shakti as respondents no. 6 and 7. In view of mandate of 

Section 20 of the National Green Tribunal Act, 2010 to apply the 

precautionary principle, this Tribunal directed that no further permission for 

construction of any temporary bridge across river Yamuna for facilitating any 

sand mining and allied activities  be granted.    

9. Replies were filed by respondent no. 6 vide email dated 20.05.2023 and 

by respondent no. 7 vide email dated 18.04.2023. 

10. Learned senior counsel for respondent no. 5-project proponent argued 

that construction of temporary bridge across creeks of river Yamuna for 

carrying out mining does not have any adverse environmental impact while 

learned counsel for respondent no. 7 submitted that no temporary bridge can 

be constructed on river Yamuna without obtaining permission of National 

Mission for Clean Ganga (NMCG) and Learned counsel for respondents no. 6 

and 7 did not object to the same as being prohibited activity. 

11. This Tribunal constituted another Joint Committee vide order dated 

25.05.2023 to carry out the requisite study and submit its report regarding 

the following aspects:  

a) Whether any mining activity be allowed across different streams 

of river, if more than one at any place and any temporary bridge be 

allowed to be constructed for facilitating extraction/transportation 

of the mined material and other allied activities;  
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b) Whether permitting such mining activity and construction of 

such temporary bridge has any adverse environmental impact on 

the river morphology, ecology, discharge and aquatic life, etc.;  

c) Whether construction of any such temporary bridge across river 

for facilitating mining/allied activities be completely prohibited or 

permitted by imposing conditions to ensure minimum impact on 

river ecology and aquatic life, and  

d) In case construction of any such temporary bridge is to be kept 

in the category of regulated activities, by which authority and in 

which manner the aspects of grant of permission ought to be dealt 

with. 

12. In the peculiar facts and circumstances the interim injunctive order 

dated 23.02.2023 was modified by this Tribunal, vide order dated 25.05.2023, 

to the extent that all temporary bridges already constructed may continue and 

temporary bridges may be allowed to be constructed on the basis of 

permissions already granted or on the basis of the applications submitted 

before or after the order by the concerned department(s) as may be warranted 

by the facts and circumstances of each case. Such permission, if applied for, 

be granted within three days. However, all such temporary bridges already 

constructed or to be constructed after the date of the order as the case 

maybe/shall be removed on or before 05.07.2023 or as per directions of the 

irrigation department and no temporary bridge shall be allowed to continue 

after 05.07.2023 in any event. Thereafter, no permission shall be granted for 

construction of any temporary bridge on river Yamuna till further orders to 

the contrary. It was clarified that nothing in the order shall be treated as 

approval of construction of such temporary bridges or expression of any final 

opinion for the purpose of final adjudication of the questions involved in the 

case. 
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13. Report of the Joint Committee was filed vide email dated 25.08.2023. 

The Joint Committee recommended grant of permission for construction of 

temporary bridges for carrying out mining and allied activities across 

channels of river Yamuna with conditions/environmental safe guards as 

mentioned therein. Responses to the report of the Joint Committee were filed 

by HSPCB vide email dated 17.10.2023, by NMCG vide email dated 

18.10.2023 and by Irrigation and Water Resources Department, Haryana vide 

email dated 19.10.2023. 

14. In the course of hearing none appeared for the applicant. On 

01.11.2023 arguments were heard and order was reserved. 

15. While going through the material on record, we observed that some 

material documents were not furnished to this Tribunal and material 

aspects of the case were not referred to and specific arguments in respect 

thereof were not addressed during hearing of the case and further hearing 

was essential for just and proper adjudication of the questions involved in 

the case.  Accordingly the matter was relisted for further hearing and the 

Registry was directed to inform the learned Counsel for the parties.

16. None has appeared for the applicant while learned Counsel for the 

respondents have appeared before the Tribunal. 

17. The applicant had raised the grievances that flow of river Yamuna was 

diverted by construction of temporary bridge and due to such diversion 

hundreds of acers of land was submerged in the River. The Joint Committee 

constituted by this Tribunal vide order dated 12.09.2022 visited the spot on 

16.11.2022 and 19.11.2022.  In its report the Joint Committee merely 

mentioned that the erosion of the field area has occurred due to meandering 

nature of river Yamuna but did not give the requisite details regarding the 
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same. In its report the Joint Committee mentioned that the temporary 

bridge did not divert the course of the river Yamuna but the temporary 

bridge had already been removed and this observation was not based on any 

observation of facts.  In the present case respondent no. 2 was permitted by 

EC dated 28.01.2016 granted by MoEF & CC to carry out mining by manual 

opencast method in riverbed and opencast mechanized outside riverbed.  

The respondent no. 2 is stated to have got EC modified from the SEIAA on 

22.09.2020 for undertaking mechanical mining in the riverbed.  Any mining 

in sanctioned mining lease area can be carried on in accordance with the 

Environmental Clearance and Mining Plan.  Mining across river channels 

and construction of any temporary bridge across river channels will be 

permissible only if so sanctioned in the EC and provided for in the mining 

plan. Copies of modified EC and Mining Plan have not been produced in the 

present case.  These documents are essential required for adjudication of 

the question regarding permissibility of construction of the temporary 

bridges across river channel for carrying out mining and allied activities.  

18. Vide interim order dated 23.12.2015 passed in OA No. 550/2015 and 

in OA No.517/2015 this Hon'ble Tribunal directed for removal of 

unauthorized bridges and Hume pipelines installed in the river or river bed 

in State of Haryana and State of Uttar Pradesh.  OA No. 550/2015 and OA 

No.517/2015 were disposed of alongwith other OAs vide order dated 

05.09.2018 but the question of permissibility of temporary bridges was not 

considered and no directions against unauthorized bridges, hume pipelines 

etc. were given as after removal of the unauthorized bridges and hume 

pipelines etc. the question of permissibility thereof was not raised and was 

not required to be adjudicated upon.  

19. We are of the considered view that the issue of construction of 

temporary bridges across river channels for carrying of mining and allied 
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activities is not confined only to the State of Haryana but, in the very nature 

of things, extends to other States and UTs also. Therefore, the question 

regarding construction of temporary bridges across river channels for 

carrying out mining and allied activities is essentially required to be 

considered in its applicability to all States and UTs. 

20. It may be observed here that in O.A. No. 176/2022 titled as Aman 

Choudhary Vs. State of U.P. and others the applicant complained about 

construction of temporary bridge on river Ganga obstructing its flow and the 

Joint Committee constituted by this Tribunal reported that road had been 

constructed in river Ganga for carrying out mining which obstructed flow of 

river Ganga.   

21. Undisputedly, construction of temporary bridge or road on riverbed for 

carrying out mining will have adverse environmental impact on river 

morphology and ecology and, therefore, appropriate remedial measures have 

to be taken immediately to mitigate the same.  At present such prompt 

action is not taken due to absence of statutory/policy frame work and 

guidelines.  There is urgent need for due consideration of the matter for 

suggesting framing of requisite statutory/policy frame work and guidelines 

for adoption and implementation of remedial measures for mitigating 

adverse environmental impacts on river morphology and ecology. 

22. In these facts and circumstances we widen the scope of proceedings in 

the present case to consider the question of “permissibility of temporary 

bridge across river channels for carrying out mining and allied activities” in 

its applicability to all States and UTs. 

23. Vide order dated 26.09.2023 I.A. No. 728/2023 was allowed and the 

applicants in the above said I.A. namely  M/s M.P.Traders, M/s Elite Mining 

Corporation and M/s Kawaljeet Singh Batra were impleaded as respondents 
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no. 8 an 9 but the applicants being three in number were required to be and 

are accordingly impleaded as respondents no. 8, 9 and 10.  In the facts and 

circumstances of the case, we consider the presence of CPCB to be essential 

for just and proper adjudication of the environmental questions involved. 

Accordingly CPCB is impleaded as respondent no. 11.  The Registry is 

directed to amend memo of parties and issue notice to respondent no. 11-

CPCB. 

24. Respondent no. 11-CPCB is directed to obtain and compile 

information from all States and UTs regarding framing of statutory/policy 

framework and issuance of any guidelines permitting construction of 

temporary bridge across river channels for carrying out mining and allied 

activities and also any alternative practice adopted in all the States/UTs and 

file its report within two months. 

25. It may be mentioned here that in their replies filed in the present case 

respondent no. 6-MoEF & CC and respondent no. 7-MOJS have not objected 

to construction of temporary bridges across river channels for carrying out 

mining and allied activities and respondent no. 6-MoEF & CC has merely 

emphasized requirement of consent from NMCG for the same under the 

River Ganga (Rejuvenation, Protection and Management) Authorities 

Order, 2016.

26. Respondent no. 6-MoEF & CC and respondent no. 7-MOJS are 

directed to file their specific response to the question of permissibility of 

mining across river channels and construction of temporary bridges for 

carrying out mining and allied activities and respondent no. 6-MoEF & CC is 

also directed to file its response regarding the requirement of appropriate 

modification of Sustainable Sand Mining Management Guidelines, 2016 
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(SSMG, 2016) and Enforcement & Monitoring Guidelines for Sand Mining, 

2020 (EMGSM, 2020).    

27. Respondent no. 5-Project Proponent  is directed to file copies of the EC 

modified by SEIAA, Haryana and mining plan. 

28. Respondent no. 4-Deputy Commissioner, Sonipat is directed to file 

response giving details of agricultural land affected by change of course of 

river in the area where the temporary bridge was constructed. 

29. Reply by Respondent no. 4-Deputy Commissioner, Sonipat, 

documents by respondent no. 5-Project Proponent and responses by 

respondent no. 6-MoEF & CC, respondent no. 7-MOJS and respondent no. 

11-CPCB be filed within two months by email at judicial-ngt@gov.inpreferably 

in the form of searchable PDF/OCR Supported PDF and not in the form of 

Image PDF.   

30. Learned Counsel for respondents no. 5, 8, 9 and 10 have requested for 

modification of order dated 25.05.2023 to allow grant of permission on 

urgent basis for construction of temporary bridge for carrying out mining 

and allied activities across river channels during the period preceding forth 

coming monsoon as the mining activities will remain closed during the  

monsoon period. 

31. In view of the fact that respondent no.6-MoEF & CC and respondent 

no.7-MoJS have not objected to construction of temporary bridge for 

carrying out such mining and allied activities and recommendations of the 

Joint Committee regarding permitting of construction of temporary bridge 

for carrying out mining and allied activities with requisite environmental 

safe guards and the fact that adjudication of the environmental questions 

involved including requirement of permission from NMCG is likely to take 
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time, order dated 25.05.2023 passed in respect of State of Haryana is 

modified to the extent that till further orders to the contrary permission for 

construction of temporary bridge on river Yamuna in the State of Haryana 

may be granted by the Irrigation and Water Resources Department as per 

Haryana Government Policy.   In view of urgency explained, application for 

grant of permission for construction of temporary bridge for carrying out 

mining and allied activities across channels of river Yamuna during the 

period preceding forth coming monsoon may be dealt with expeditiously 

preferably within one week from the date of receipt of the application and 

permission may be granted depending upon the facts and circumstances of 

each case with the condition that such temporary bridge will be removed on 

or before the date as may be mentioned in such permission.  

32. List on 05.08.2024 for further consideration.

33. A copy of this order be sent to the Secretaries, MoEF & CC and MoJS, 

the Member Secretary, CPCB,  the Member Secretary, HSPCB,  the Director, 

Mines and Geology, Haryana, the Member Secretary, SEIAA, Haryana, the 

Deputy Commissioner, Sonipat.  

Arun Kumar Tyagi, JM 

Dr. Afroz Ahmad, EM 

April 30th, 2024. 
AG
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